[RAJYA SABHA]

GOVERNMENT BILLS
The Constitution (Scheduled Castes) Order (Amendment) Bill, 2023 - Contd.

MR. CHAIRMAN: Please take your seats. Shrimati Sulata Deo. ..(Interruptions)...
You were making good contribution and you were really giving important inputs also.

SN oIl 39 (SN : WR, A ATYH U SRR &1 H 3701 I1e] P | G
=TT §, Fifs {1 o1 STl o1, I8 91 I1S el 2

MR. CHAIRMAN: You may start from the beginning. Your time will start now.

SHRIMATI SULATA DEO: Thank you, Sir. TR AIRH Y, The Constitution
(Scheduled Castes) Order (Amendment) Bill, 2023 TR dlel & g 31 AidT &
T, 59 fIY § el STHRY €1 H 379+ 91t d1S] ST &l Bl IR% 4 59 fdeT ®l
AT Bl

[THE VICE-CHAIRMAN (SHRIMATI P. T. USHA) in the chair.]
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g1 U I fdeT 377 XeT 2, g8 AR, HIBRT, HERT, HeR 3R HExT WY & {7y 37 Xe1 B
519 I% fde1 U B, 1 $HH BTG & BF A HH QI ARd ITYAd Sfd & Al
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A 980 BRIR AT BT Ffb I ART ST7H BT ISR 2 T8l bRal urd o, foadh
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I8 IR § A BT BT B4 a1 1 ¥l 81 H U aR R | A1 g F3i1 off
BT JTUR <h DHRAT § [ AT HAIEIH I WRBR AR BINAIG P IRIG HIgAT 3R
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A AR AGT S Aged H {1 ST el &1 ...(q9g &l 6. H 59 JqaR W
ST 81 By ATSdT § [ [qUel & ST I1dT 129 ! d1d ol bR o, olfh ST qa- |
TG STTfcr b WSl T et 3711 &, Td AT W | F1 9 ST € - T H 919
qOT TSl §? AR Q2 B TRBR JGeId ST R G ST & HIgl
3R g8 P BT b oy PR BM &R I8! &1 JeledT, H 3id § 379+ qId He-l
aredl § f,

"VT GV 89 1 ferad T8,
FIfH ¥T G¥ 714 fEHd 7811...(q9d Bt Tb)..

gﬁ:ﬂ?ﬁﬁqﬂw,
"geelY faor & 84,
1 T 1+ 9V ferad 8,
g p fAed 781"

Heledl ,H 59 fdeT &1 FHLT BT § , SN S9N BUNIG b G ST b
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Madam,
Vice-Chairman, for giving me this opportunity. This Bill includes a particular group in
the SC category. But the point is, without there being any infrastructure; merely giving
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SC status is of little use, because they are living in a very pathetic condition in the
society. Without creating any infrastructure, merely giving SC status is of no use.
They are facing many troubles and the Government is not providing them any
infrastructure and medical facilities. They have to be provided by the respective State
Governments since it is a State subject.

Another major issue is, we have to protect the lands of the STs. We have to
also provide adequate safeguards and provide them with adequate standard of living.
Some of the lands belonging to SCs are being occupied. By amending the existing
Acts, lands of SCs are being taken away in the State of Andhra Pradesh.
Employment comes after that...(Interruptions )..

SHRI'V. VIJAYASAI REDDY (Andhra Pradesh): SCs’ lands have been taken away not
during our time. .. (Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: | will give an example of the State of
Andhra Pradesh. My senior colleague has already mentioned about the schemes
being implemented by the present Government. But, unfortunately, their condition is
very pathetic. ..(Interruptions)..

SHRI V. VIJAYASAI REDDY: SC/ST atrocities...(Interruptions).. during their time.
..(Interruptions )... It is not in our time... (Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: Another major issue is, there is an Act
to protect the SCs’ lands, but the State Government chose not to implement that.
The reason behind is the officers are hand in glove with the authority. With regard to
the State of Andhra Pradesh, another important aspect is that the Central
Government has allocated certain funds to the SC/ST Sub-Plan. The State
Government has given it to another scheme. Those funds have totally been diverted
by the Andhra Pradesh Government, utilising it for some other purposes.
...(/nterrupt/ons)... They are diverting the funds. In order to substantiate this
contention, the member of National Commission for Scheduled Tribes, Mr. K.
Ramulu, said that there were diversion of funds by the State Government from the SC
Plan. Sir, there are some other important issues. Under the ST Sub-Plan, the
Government allocated certain funds. From 2019-21, social welfare funds to the extent
of Rs.8,400 crores were diverted by the State Government for other purposes by
issuing G.Os, Memos, contradicting the rules made by the Central Government.
Likewise, it was done in case of Tribal Welfare Fund also. (Time-bell rings.) Funds to
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the extent of Rs.1,000 crores were diverted by the Government. Please give me half a
minute. Now, the State Government has brought an amendment with regard to the
SCs’ lands. ...(Interruptions)... They wanted to take away their lands. The ruling
party authorities are occupying the lands under the respective amendments. Apart
from that, there is no law and order. Day in and day out, atrocities and attacks on SC
women are being committed. Some false cases are also being filed against the SCs.
This has to be prevented. They need to be protected. Merely giving ST status is not
sufficient. The Central Government has to take care of and protect the interests of the
SCs, particularly in Andhra Pradesh. Thank you, Madam.

SHRI V. VIJAYASAI REDDY : Madam, by April, even that lone Member is going away.
There will not be any representation in the House.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Shri Subhas Chandra Bose Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Respected Madam, thank
you very much for giving me the opportunity to speak on this Bill. The objective of this
Bill is to modify the existing list of Scheduled Castes in Chhattisgarh by including
certain communities, the ‘Mahar’, ‘Mahara’, ‘Mahra’, ‘Mehar’ and ‘Mehra’. These
are all being included. The proposal has received unanimous concurrence from the
Registrar General of India and also the National Commission for Scheduled Castes.

The ‘Mahar’ are the original inhabitants of Maharashtra and the State is
believed to be named after them. Dr. B.R. Ambedkar, the father of the Indian
Constitution, also belonged to the Mahar community.

Since time immemorial, the Mahar community has faced harsh discrimination
from the upper castes. After 1949, when the Constitution outlawed caste
discrimination, they began to fight for their rights under the leadership of Dr. B.R.
Ambedkar. One, the inclusion of these communities in the Scheduled Castes list will
unlock a multitude of opportunities for them across various domains. The second is
education. By granting them reservation in educational institutions, the Bill can pave
the way for increased literacy and access to better educational facilities, empowering
the younger generation with brighter prospects. The third is employment.
Reservation in Government jobs and public sector enterprises will enhance their
employability.

Madam, the Annual Budget showed its commitment to economic
empowerment of weaker sections of society by allocating Rs. 38,605 crore for the BC
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component; Rs. 20,005 crore for the SC component; and Rs. 6,929 crore for the ST
component in the current year.

| urge the Government to fulfill its commitment for the well-being of these
sections to ensure that the allocated funds are effectively utilized to create
opportunities for their socio-economic growth and development.

The Andhra Pradesh Government Sub-Plan approach has had a tremendous
impact on the unpliftment of marginalized communities. In its Budget, Andhra
Pradesh has allocated Rs. 4,360 crore towards Andhra Pradesh Scheduled Castes
Corporations. ...(Time-bell rings.)...

THE VICE-CHAIRMAN (SHRIMATI P.T.USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Besides education and economic
empowerment, there is a need to promote diversity and representation in the
Judiciary. It is shocking that since the establishment of the Supreme Court, there
have been only five Judges from Scheduled Castes. There are only five Judges from
Scheduled Castes. Currently, only 24 out of 850 High Court Judges hail from
Scheduled Caste community.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Fourteen of these courts have no SC Judge
at all. This is very pitiable. The Government must implement policies to increase the
inclusion of qualified and deserving candidates from SC backgrounds in the judicial
system. Scholarships and training programmes are needed to enhance access and
opportunities, ensuring a fair and inclusive Judiciary that reflects the rich diversity of
our nation.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Madam.

This Amendment further strengthens the 'unity in diversity' where every citizen
is treated with dignity and respect irrespective of his or her background.

With these suggestions, on behalf of YSR Congress Party, | support this Bill.
Thank you.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Thank you. Dr. M. Thambiduarai.
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DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Madam Vice-Chairman, for giving
me this opportunity. On behalf of AAIDMK Party, | am supporting the Bill brought
forward to make the Amendment in the Constitution to include certain communities as
Scheduled Castes in the State of Chhattisgarh.

Madam, our AIADMK Party has always championed the cause of reservation
for the SC, ST, MBC and BC communities. Our Dravidian Party is based on this
concept, and we have always been fighting for the social justice for the poor people.
Casteism must be abolished. That is our main goal. In Tamil Nadu, our hon. former
Chief Minister, MGR, the founder of the AIADMK Party, made the reservation for SC,
ST, MBC and BC. He made the provision of 69 per cent reservation for them. Then,
afterwards, our former Chief Minister, Madam Jayalalithaa, made that 69 per cent
reservation as a constitutional provision, including that in the 9" Schedule. She
succeeded in that.

Madam, | have got a request to make, which is about the Boyar community.
In Karnataka, the Boyar community belongs to the Scheduled Castes, but not so in
the neighbouring State of my State, Tamil Nadu. My place, Hosur, in the Krishnagiri
region, is just three kilometers away from Bengaluru. There, the Boyar community
belongs to the OBC category. Now, the Boyar community is a community of very
poor people who work very hard and are involved in stone cutting, construction
activities, and so on. Therefore, the AIADMK Party demands that the Boyar
community be included in the list of Scheduled Castes. Madam, this is important
because in India, social justice can be given on the basis of castes. Unfortunately, in
India, in the Hindu system, the caste system is prevalent. People from different castes
are treated differently. Therefore, social justice cannot be ensured unless we give
reservation to poor people and uplift them economically and socially by providing
reservation in employment, etc. Therefore, | would request the hon. Minister to
ensure social justice to these poor people. Our leader, Shri Edappadi Palanisamy,
has always fought for the cause of social justice, based on the principles of the
Dravidian Movement. Hence, on behalf of the AIADMK Party and Shri Edappadi
Palanisamy, | would request the hon. Minister to include the Boyar community, the
poor people involved in stone cutting, labour and similar work to be included in the list
of Scheduled Castes. When they are being treated as Scheduled Castes in
Karnataka, they must be treated as Scheduled Castes in Tamil Nadu as well. This is
my humble request.

Madam, | hope that the hon. Minister would consider my request and include
the Boyar Community in the Scheduled Castes list.
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THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Hon. Member, Shri V. Vijayasai
Reddy.

SHRI V. VIJAYASAI REDDY: Madam, on behalf of my Party, the YSR Congress Party
-- it is not Congress Party, it is YSR Congress Party; it is not part of the so-called
[.N.D.I.A either -- and also my leader, Y.S. Jagan Mohan Reddy garu, who is
considered to be a savior of SC, ST and BC communities, | support this Bill
wholeheartedly.

Now, instead of talking on the Bill, | have no other option but to counter the
allegations that have been made by my opponent and hon. Member, Shri Ravindra
Kumar.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): You have got three minutes.

SHRI V. VIUAYASAI REDDY: Madam, | will take just two minutes. Recognizing the
need for the holistic upliftment of the SC and ST communities in the State, Andhra
Pradesh Government, under the stewardship of Y.S. Jagan Mohan Reddy garu, has
taken a wide range of initiatives. There are many welfare schemes that have been
introduced for the upliftment of Scheduled Castes. The first such scheme is the YSR
Pension Kanuka, under which Rs. 2,600 crore were released to 12 lakh SC/ST
pensioners. The second one is YSR Cheyutha, under which Rs. 1,200 crore were
released to 6.4 lakh SC women to help them develop entrepreneurship skills. The
third is Jagananna Vidya Deevena Scheme, under which Rs. 340 core were incurred
towards reimbursement of fee for 2.3 lakh SC students. Then, the Andhra Pradesh
Government has introduced a new scheme, Jaganna Videshi Vidya Deevena to
provide financial assistance to eligible students belonging to SC/ST/BC, Minority,
EBC to pursue higher studies in top 200 universities, ranked as per the QS World
University rankings. Lastly, free power up to 200 units is being provided to 17 lakh SC
households every month. But the State's efforts must be supplemented by the hon.
Union Minister.

| would request the hon. Minister to supplement all the schemes and support
the State in the upliftment of the SC, ST, BC and minority communities. Thank you for
the opportunity, Madam. We support the Bill wholeheartedly.

4.00 P.M.

S1. AR PAR: IUQHIRE FEIS YT, BTRNIG 1Y B AJGard STicrdl H HevT' 3R
HIERT' W Bl WA )1 & g # 9 g9l 9FT o dtel AR 9 A
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XA, Sl Goldl <9 Sil, 1. AR 48 diddd! Sfl, $1 didHear Wdis $AR
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I 4T A TR Bla) T8l IR 31T, 39 37afy # Beie & 39 Ia™ & degalf &
gRT SRR Wuh I {HAT ST ST 2AT| b gRT I Ul bl oI Vel i fb 59
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S G &b HIEGH I I Silad H AT AR Weidd A & oY 59 AT Bl
3R IQTAT 7T, &1 1. HHARTT FFASHR Sl b Sitae | S §U Uil o1 4} f+rHior
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TR B9 YR & fIard & 91d B, @ 918 I TSI Bl 91 8T, Wem
A UTH TS d Ao I FShl B d1d 81, < § 94 dTel fazafdemerai & 91 &,
3ITSIMSTI DI T Bl, IENT &Y 3R BRET T4 DI G 81, AT ST a7 BT
fth, TG STt a1 DT 4 BR AT IR SR 3T 2| Tga] SHRI bl I H
BHR YA ST 971 &b Gt BT g a1 NG BIT &1 STd MY IISTHT 1Y
ST 8, 99 9 W F$d & [T S BI BIST Al [N I16H I8 & Aifdh 89X 3iR
SHSHNI! 88 TNYA! SHRG I+ 9112y 3R 3R 3] g1 BT HIH bl HRAT © al
TT TG ST FHIST BT BHRT HOTGR BT 2

TR Q9T I refegasen S 10 # W 54 WU W Ugdl, 99 SR STgfad S
FHTST BT 98 g1 NG &l TS 3R AHIs H ADHR GREAT I AMISTh S o
=T &3l # Srggierd i avf & s &1 uiiiee foxarg <dr 81 Ssi 379
afR e 3R fear A FHTST § e AT 31Tt foham| 3Tt <27 & Wi H3ll gIRT S1d §
TRITET 1 ST IQTAT 1T AT A STt a¥1 H Qe (eams b1 W1 e gai o Hiat
Sit & 1 gAfh g Igad ST &1 g2l H§ S2gd B & o1y g9 Gl A
eIl = qHA fbarnl NfSen ol gl g8+ 24! Goidl ad Sl 7 ®el o Afew o
TR ARBR ERT 81 B $& ST bl AT ST H AT DR & folq i
Bl T oY, AP IRSNS & gRT ST UK &1 A9 ol {HIT T 3R 39 BRI
IDh! IR Hfsharati & il FRET o fagr 1|

EHAR IR AHS ST, q. ddl §¥, Sl Al GHT H 4l auf d%h AN WA T ©, o
'FRIR" ST & IR H g fob wolicd H SHD! e AT 8 3R THTg H 3T
QT 81 H AT Wew A Fe1 =1edl g b Afferg II5g IRaR ¥ 39 96y 4
DI YT 81 AT 21 FAR A1 Aie 9gd RS 8

DR. M. THAMBIDURAI: It is 'Boya' community.

SI. dRs PAR: SId &, I8 'Boya' community &l 3T 980 AN AGH &l HRA
WRGR A B ff Sfy o1 srggfa sy § enfire s & forg was ufohan 9118 2
IIH ISy AR T 75T &3 I IR 3T &, I I & 915 T8 ARSI b U
ST 81 STd JIRSSs 98dd g8idl 8, a9 I8 HHIeH &l Sdl §, S9d ¢ d8
H3RTSe & UTH STFAIGH & ol ST 51 g8l A & 918, IH 9 H (91 & w7 A
AT ST §1 AT ¥ 3R S99 V8 &1 ls YD 3T Al 39 ARI Ufsharaii
T[S & 918 D! AN TIIT S|

Y 1989 H STq ALY TS A BUIAIG BT [AHISTT 2] oIl AT, T STIHIIT AL
TSY % §RT I81 IR 'HIERT Bl 'HER', 'Hexl' 3R "Wex' & UIig & ®U H FHIAY B
BT YT AT AT ATI 1992 § IRSTE o fATRTT Heg Teer § "HexT’ Sfd &l
NS R &b feTy Feafc W1 <11 ST gy 2000 H AL T2l T [GHIST 3T, 9y 2002
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§ HERT Bl A U b Aggfud il o Aot § wfdu (g
STRT) SIS (TERT HeNe) 7™, 2002 & 3fdHd "H8R', el 3R AR’ &
Tt & w9 # wifie fear 71, Af6T $B SR A B<irTe § 981 @ sTfad
STl Y e § dagaR HeNe T8l fBar 71, Rifh 376 gRT 9 T IR
TET WSIT T A1 ST g9 2000 H BARIIG I BT TS 3T Al D 1§ BUNAIG
RIS ARBR 7 JGYe ST & HER', 'HeRT' 3R Hex' & iy & Y H 48T’ 3R
HERT' DI AT BR DT UK [HITI AL T § ISR DI S ST BI 7of)
¥ Ugel B T R 7T 1 AT AT HI8RT Td 'WexT', T gl ol Jrell (=l
g, BT A A7 &1 =11 8, S BRI BNTe XSy ARG A 3794 fedid 3.6.2021
311R 28.1.2022 % YT & FRT AT HXh 57 HI 'HER', ST 3R "HER' & 1Y
PHHID 33 TR "HEXT' IR "HIERT" Bl YA & wY H A B & foTT S =<1 W,
IHD] ARSIN3ATG AT I G STt U SIS SATIRT 7 FHA Har| §9 W
HeTAT HATSIT & GRT I SYRT &1 75 3R IHD ST B 1 AHS B A
H D! Ul dldh FHT H AT 11 J81 IR I Faawd | uTRd gl iR 377 4}
A AT I F gRT 396 Ja1 99dH feam T 1 B § HENT @R
HIERT' B T G ARG DI SMETET &, Sl gATS 3iR PICAR] B B B ol T8l
ITD! U Igd TSI AT &, [oTId! G ST Bl 8707 H 2 811 IR Iy
RBR AR Bvg IRBR B A6 RAT H 3MRET0T el T, 96! 16 7 srfder fiei, 9
Venture Capital Funds & &H &JTST TR &9 <R 319 S&H Y o1 Fhil, P! hs
TRDHR AR [5G AXBR T FRT G BT o4 el GBI S/ H b H1edH
H F&T W Y AT g [ 39D FI9=Ia | UIRT S # 191 H8anT <,
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THE VICE-CHAIRMAN (SHRII\/IATI P.T. USHA)Z The question is:
"That the Bill further to amend the Constitution(Scheduled Castes) Order,
1950 to modify the list of Scheduled Castes in the State of Chhattisgarh, as
passed by Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): We shall now take up Clause-by-
Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Now, hon. Minister, Dr. Virendra
Kumar to move that the Bill be passed.

S1. INg PAR: AEIGY, H IRd HRaT g -
o fagrges 1 wTRd fham <

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Hon. Members, under proviso to
Rule 23 of the Rules of Procedure and Conduct of Business in the Council of States,
the Chairman has permitted the Anusandhan National Research Foundation Bill,
2023, listed in today's Revised List of Business at Serial No. 6(d), for consideration
and passing.

The Anusandhan National Research Foundation Bill, 2023; hon. Minister, Dr.
Jitendra Singh to move the motion for consideration of Anusandhan National
Research Foundation Bill, 2023.

The Anusandhan National Research Foundation Bill, 2023

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE
MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH):
Madam, with your kind permission, | rise to move:

"That the Bill to establish the Anusandhan National Research Foundation to
provide high level strategic direction for research, innovation and
entrepreneurship in the fields of natural sciences including mathematical
sciences, engineering and technology, environmental and earth
sciences, health and agriculture, and scientific and technological
interfaces of humanities and social sciences, to promote, monitor and
provide support as required for such research and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration."

The question was proposed.
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